
HIGH COTJRT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

MONDAY, TI{E SECOND DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHI€F JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO :35619 OF 2012

[ 3418 ]

Occ

...PETITIONER

Between:

AND

1 . The Registrar, lnstitutron of Andhi.a pra j:s;r

9. Bgja Sundar Babu, Slo . G p padma Rao, Aged 52 years,
Govt.Teacher R/o.D.No.26-36-24, 3rd lane, Anka--man jgar, Guntur_4

Lc r: i:1..i: tsasheerbagh
Hyderabad

Z lf9 Co.mrlissioner and Directcr.schcoi Et,-::a. r- .t rr-r:,ephcne BhavanKhiratabad, Hyderabad.
3. The Reg^ional Joint Director of Schoor Educaticn. .rri'ir,-larpei r 2th Line,Guntur-2
4 G.Srinivasa Rao., Sio. Not Known [o the petrUner. Ageij about 4C, occAdvocate, Gopalakrishna Colony. Guntur-2

...RESPONDENTS

Petition under Adicle 226 ot the constitutron of rncra praying that in the
circumstances stated in the af{idavit fired there.arith. the High court may be
pleased to issue an order or orders more particurer-ry on.-. ri.r the nature of writ of
A/andamus declaring the action of Respondent No I her.:rn rn passing the impugn
proceedings based on the comptaint No 748 cf 2012iF.2 order dated 06_09_2012
directing the Respondent No.2 herein to ca[ for fu(her actron taken report and
based on that the Respondent No herein inrtiatrng enqurry by vide proceedings
letter Rc.No-27911A112012 dated 16-08-2012 has ilegar. arbrtrary and contrary to
the Lokayukta act and violation of Art.'19 and 21 of the constitution of lndia and
also against the spirit of the SC, ST (pOA) Acr 1989



l.A. NO: 1 OF 2012( WPMP. NO: 45270 OF 20121

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit flled in support of the petition, the High court may be pleased to

suspend the orders in complaint No.74812012182 dated 06-09-2012 passed by

Respondent No-1 herein.

Counsel for the Petitioner: M/s. BANDLA NAGAMANI fOR SRI J'SUDHEER
Counsel for the Respondents: M/s. T.MAN'JULA FOR SRI Y.RAVINDRA'

SC FOR LOKAYUKTA
Counsel for the Respondent Nos.2 & 3: GP FOR EDUCATION
Counsel for the Respondent No.4: SRI P.V.KRISHNAIAH

The Court made the following: ORDER
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THE I{ON'BLE TEE CEIEF JTISTICE ALOI< ARADIIE

AI{D
THE IION'BLE SRI JUSTICE J.SR.EEIYWAS RAo

WRIT PETITION No.35619 of2OL2

OR-f,rER: eet tte Hon bte he Aie[ Juslice AIok Aradhe)

Ms. Bandla Nagamali, learned counsel representing

Mr. J.Sudheer, leamed counsel for the petitioner.

Ms. T.Manjula, learned counsel represcnting

Mr. Y. Ravindra, learned counsel Iffi the respondcnr No. 1.

2. With the consent of the learned counsel lor the

parties, the matter is heard l-rnally

3. In this writ petition, the petitioner lras :rss:rrlcd the

validiQz of the order dated 06.Og.2O12 bv utrrr:h rhe

Lokayukta has directed the Commissioncr and Direcror o[

School Education to call for further action taken reporr on

the basis of the complaint submitted b-v Lhe rcsl)onclent

No.4. In view of the order passed by the Loka_r.u ktzr. the

Regional Joint Director of School Education trzrs iniriated

an enquiry against the petitioner.
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4. Section 2(a) and (b) as well as Section 7 of the

Telalgana Lokayukta Act' 1983' read as under:

.2. Definitions:, (a) 'action' means an adininistrative

action taken by a public serva-nt by way of decision'

recommendation or hnding or in any other manner'

and includes any omission and comrnission and

fzulure to act in connection wit-h or arising out of such

action: and all other expressions connecting action

shzrll bc construed accordinglY'

lbl 'allegritictn' in relation to a public servant means

any :rfhrmatton that such public sewant -

(il trzrs abused his position as such'' to obtain

any gain or favour to himself or to afly otlrcr

pcrson or to cause undue harm or hardship to

anv other Person;

(!al tras farled to discharge t]re functions

.ll.r' h(.rl t() hls Post'

(til u .rs actuated in the discharge of his functions

its such public servant by improper or corrupt

tnotttt nttd thereby caused loss to tlre State or

,trrt rttt'mtrer or section of the public; or

,rL1 rs guiltl' ot corruption' or lack of integrity in

lrr\ ( ltparcrw as such public sewant

; {tI Strl)lc(rt to the provisions of t}ris Act' the

l-okrr, ttlir:t Inirv rnl'cstigate any action which is taken

lrr rrr r.rtth tlrc lleneral or specifrc approval of' or at

rht lrcltcst <ll.

ir) ir Nllrrlster or a Secretary; or

\
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(ii) a Member of either House of the State
Legislature; or
(iii) a Mayor of tlre Municipal Corporation
constituted by or under tlre relevant law for ttre
time being in force; or
(iii-a) a Vice Chancellor or a Registrar of a
Universit5r;

(iv) any other public servant, belonging to such
class or section of lxrblic servants, as may be
notifred by the Government in this behalf after
consultation with the Lokayukta, in any case
where a complaint involving an allegation is
made in respect of such action, or such action
can be or could have been, in the opinion of the
Lokayukta, tJre subject of al allegation.

(2) Subject to the provisions of this Acr, the Upa
Lokayukta may investigate any action which is taken
by, or wrth ttre general or speciEc approval of, any
public servant, ottrer tl:an those referred to in sub
scction (I), in any case where a complaint involving an
allegation is made in respect of such action, or suctr
action can be or could have been, in the opinion o[ rhe
Upa Loka5mkta, the subject of an allegation.

(3) Notwithstanding anything in sub_section (2). rhc
Lokayrrkta may, for reasons to be recorded in writing.
in\'.'sligale any allegation in respecl of zm ar.tron
which may be investigated by the Upa Lokayukta
undcr that sub-section, whettrer or not complaint has
lx.t'n made to the LokaJruli:1a in respect of suclr ir({r(,u
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(4) Where two or more Upa-l,okalmktas are appointed

under this Act, the Lokayukta may by general or

special order, assign to each of them matters which

may be invesligated hy them under this Act:

Provided that no investigation made by the Upa-

Lokal-r-rkta under this Act arld no action taken or

thing done by him in respect of such investigation

shall be called in questron on the ground only that
such rnvestigation relates to a matter wtrich is not

assig3red to him by such order."

5. Thus, from a perusa] of the aforesaid provisions, it is

evident that the action can be taken in respect of the

complaint as def-rned under Section 2(a] of the Telangana

Lokayukta Act. 1983. The aforesaid Act does not authorize

the Loka-r'ukt:r to enquire into the complaint filed by the

respondent No +

6. Accordurglr'. the order dated 06.09.2012 passed by

the Lokal ukt:t is cluashccl

7 . [n thc rcsult. [h(, u'rit l)ctition is allowed
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Miscelianeous applications pendins, if any, shall

stand closed. However, there shall be no order as to costs.

That Rule Nisi has been made absolute as above.

Witness THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE, on this MONDAY,
THE SECOND DAY OF SEPTEMBER TWO THOUSAND AND TWENTY FOUR

SD/.N. SRI ARI
ASSISTANT REG{S RAR

//TRUE COPY//

SECTION OFFICER

PSK
(;.II'

The Registrar, lnstitution of Telangana, Lokayukta Basheerbagh, Hyderabad
The Commissioner and Director School Education, Near Telephone thavan,
Khiratabad. Hyderabad.
The Regional Joint Director of School Education, Arundalpet, 1 2th Line.
Guntur-2
One CC to SRI J.SUDHEER, Advocate IOPUC]
One CC to SRI Y.RAVINDRA, SC FOR LOKAYUKTA [OPUC]
One CC to SRI P.V.KRISHNAIAH, Advocate IOPUC]
Turo CCs to GP FOR EDUCATION, High Court for the State of Telangana, at
Hyderabad IOUTI
Two CD Copies
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HIGH COURT

DATED:0210912024

ORDER

WP.No.35619 of 2012

ALLOWING THE WRIT PETITION
WTHOUT COSTS.
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